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walking out... (Interruptions)... At this stage
the hon. Member left the Chamber.

THE DEPUTY CHAIRMAN : Order,
please.. . (Interruptions).. .
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I will adjourn the House three to four minutes
early. Beyond that I cannot do anything. I have
asked the Government and Government has
promised me that they would come back. Beyond
that I cannot do anything and I adjourn the House

till 2.30.

The House then adjourned for lunch
at fifty-seven minutes past twelve of the

clock.

The House reassembled after lunch at thirty-
two minutes past two of the clock, The Vice-
Chairman (Shri V. Narayana-samy) in the Chair.

RESOLUTION SEEKING CONTINUA
TION OF RESERVATION POLICY IN
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : You don't tell a
Member hew to speak. It is for the Member to
decide how to speak. . . (Interruptions) ...
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Is it relevant ? It should be relevant...

(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You cannot dictate
to the Members to speak in the way you
want. Let the Member speak in her own
style... (Interruptions)... Please sit down.
... (Interruptions) ...
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sy e stEw ¢ w dwe ¥ @
{/LE
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taken more than 35 minutes. You have to
be brief.

SHRI H. HANUMANTHAPPA (Karnataka)
: The subject is vast.
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THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY) : Mrs. Satya Bahin,
kindly conclude.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Madam, I tell you that

you have taken forty minutes. You have to
conclude now.
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SHRI SANGH PRIYA GAUTAM : Mr.
Vice-Chairman, Sir, my mental agony s
th's, you kindly ask the hom. Members o

be brief so that 1be Minister may react to
my Resolution,

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : I know the procedure.
Kindly to be take your seat. Smt.

Sarla Maheshwari.
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"Iran, Egypt, Rome and all other regions

up to China could be conquered and

annexed by Muslim invaders because they
had no caste system. Even in West Punjab,

Sind, Baluchistan, Kashmir and the Frontier

Province in North West and East Bengal in

the east, people became Muslims. It was

because the caste system had been
weakened by Buddhism."
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gt #3t, IR afew gl &1 Ao
wmUSE H #Y ¢ WA T I A &8
IEIRT THE SO T STT AT ST HE
gw IR FF, W ITEN IEYT w0
wEA

™ "Such persons can come together very
easily in the lower strata of life. Orga-
nisation is very simple, very easy. The
whole flock of crows assemble if we jus;
throw a piece of flesh."
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'Roses have throns and
Silver fountains Mud
Clouds and eclipees stain
both Moon and Sun

and loathsome canker lives
ill sweetest bud.

All men make faults"

W Y, ww oft A W g
T HTh Ag) A Hr =7 i 77
TRT # oawy, # Sfwud 'V R W
TR At WA WAL awr wefr oweey
z
*SHRI JAGIR SINGH DARD (Punjab): Mr.

ghio PR S a7 o7 99 AN T NS . :

. . R . Vice-Chairman, wherefrom life was created ?
3 I -A 0% A TEE SHC A AT What is the origin of life ? According to Vedas,
T UET ETGT—W&IF FTT ol © on Virat Purush took birth. How did take birth?

] . .

N . He was bora out of fire. Our of his mouth, the
TI-TX HT 98T, T A S faest Brahmins were born; from his arms, the
0T, TOH AT 9T HE FTE  Agt Kshatriyas were  born; and from his

3}“4‘[ i Eﬂ‘fﬁ-{t{ JUEHIETEY ﬂ’{f&'ﬂ', Lo *English translation of original
Fudfl aF AT A deieaR w1 e qPr- delivered in Punjab.

T AR e AN ) ...

(Tagum) ... .

speech
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feet, the shudras were born. This is the jtheory
of the Vedas. It is for you to decide whether it
is credible or not.

Scientific research has concluded that Life
was born out of water. And Darwin said, "No.
Not at all. Man has been converted from
Monkey." If we look at the prevailing
situation, we become inclined to believe the
theory of Darwin. Our habits and acts
resemble those of monkeys. Whatever
happened in Ayodhya and Bombay were
monkey-like acts. Our deeds seem to justify
the Darwinian theory.

So far as the Scheduled Castes are con-
cerned, their fate had been sealed on that very
day when Lord Manu divided the society into
four Varnas. They were denied access to
education or the right to do anything at all.
Their condition was worse than that of
animals. These people have been crying for a
better treatment ever since the days of Lord
Manu but the atrocities continue to be
perpetrated on them as ever.

I would like to make another point. The
reservation quota for Scheduled Castes is
22.5% while it is 27% in the case of Backward
Classes. Mandal Commission was appointed
to go into the matter. Then, Mandal
Commission Report was referred to the
Supreme Court. There was no case of the
Scheduled Castes before the Supreme Court.
But the Supreme Court struck down their
reservation in promotions. We had already
been hit hard by fate as well as society. I do
not know why the Supreme Court felt like
dealing a further blow to us-the have-nots.

Sir, T had raised a question in this very
House as to whether reservation within the
reservation was possible. The honourable
Lady Minister had said in her written reply
that it was not possible at all. But there is a so-
called Scheduled Caste Leader
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in Parliament from Punjab. He has succeeded
in geeting ireservaition within the reservation
there through his influence. Consequently, the
Scheduled Caste people have received another
6et-back.

I congratulate Gautamji for bringing thts
Resolution before the House. Now, there are
only two courses open before us. Either the
House should adopt it unanimously or the
Congress Party should come forward with an
official Bill on the subject so that the issue of
reservation is resolved.

The Central Government as well as the
State Governments say that they will not allow
the Supreme Court judgement to be
implemented. But who will act against the
judgement ? The Administration does not
allow our reservation quota to be filled. Now
they will have a simple excuse that they will
not violate the ruling of the Supreme Court.
That is why I fell that the Government must
bring forward a Bill to correct the situation.

I come to excesses committed on them.
There was an Aluminium Company in
America. There was a dispute between a white
employee and a Black employee of that
company. The Black had been promoted by
superseding the white. The Lower Court gave
its judgement in favour of the White. But the
High Court, on appeal against the judgement,
upheld the supersession. The High Court said
that the Blacks had been subjected to atrocities
and excesses by the Whites for such a long
period that even hundreds of such cases of
supersession would be tinned only fair as they
would be in favour of the poor.

Moreover, I feel that the reservation quota
can never be filled, how so ever hard we may
try. I have gone through the Report of 1979
because subsequent reports were not
available. According to that Report the
position of vacancies filled under the Central
Government is a follows :(—

. Class Posts Sehodul_e_d_-__n_fe;;_ o
- o Castes centags.
1 2 3 3
Class 1 T 4s434 208 4759
. Class 11 . 56287 4150 7.37%
Clasgs I[_[ . L 17,18,576 2,15,762 12.55%;
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Apart from that, what is the position of jobs in the banks it is as loilows :—

1.- Coatral Bagk of Indja

Punjab Naticnal Bagk

Bank of Baroda

4, Allahabad Baak

5. Oriental Bank of Commerce
Andhra Bank

7. State Baok of India

k2

Sir, it reminds me of a couplet:—

UEREE AT, TEL TR
S oAl @Rt et 1

The Preamble to our Constitution pro-
vides social, economc and political justice to
all. The State of social justice is well known
to you. Itis difficult for us to cater into any
temple, mosque or Guru-dwara.

What is the position of economic justice?
There was a Negro leader named T.
Washington. He has said that Reactionary
Governments, which do not want to uplift the
poor, never share their political power. Even if
they have to share political power under
duress, they will never share "Influence in
Power". What is this influence in Power ? Let
us suppose that a person becomes a Minister
of Transport. One of his friends asks him for a
Permit from Delhi to Simla. Then the Minister
of Transport asks his friend to speak to the
Chief Minister first. They do not share
influence in power at all.

So far as Economic power is concerned,
they do not divide it. Do the Harijans have a
single well-run farm in India ? Does any
Harijan have a good factory ? Nothing of the
sort is there. But it does not mean that we do
not have good intentions or we are not
sincere. We have good intentions, no doubt.
But good intention alone will not help
improve tae situation. Unless you correct the
Administration, nothing can be achieved. The
Administration did not allow the effective
implementation of even Land Reforms, 1i will
not allow you to do anything there fore, the
Government will have to be strki otherwise it
cannot do any good to the Scheduled Castes.

0.95%
1.95%
1.21%
1.34%
0.2
0.68M
0.72M

When there is cropping season in Punjab
the Scheduled Caste people are socially
boycotted. They demand more wagta but the
Zamindar is not willing to oblige. He puts
them under social Boycott. They are
no allowed to move out or to go to the
fields.

la 1922, Social Boycott Act was passed n
Burma. A similar provision was made In the
Government of India Act, 1935. But our law-
makers did not make such a provision. I do
not know how they forget about it. I feel that
a law should be made o prevent people from
subjecting any-jjdy to Social Boycott.

The communal parties are becoming very
powerful these  days. All the progressive
elements, to  whichever political arty they

may belong, must come together fight
against them and to check their activities.
Otherwise, words like socialism to eimination
ox poverty will become ledningless.

I thank you for giving me an opportunity to
speak. Jai Hind.

*SHRI J. S. RAJU (Tamil Nadu) : Mr. /ice-
Chairman, Sir, though the Constitution provides
for 22.5% reservation in job opportunities for
SC/ST, hardly 10 to 11% the vacancies have
been filled up so far. having released the
necessity  to protect  he interests of these
under privileged peo- ple, the hon'ble Member

Shri Sangh Priya  jjutam has brought in this
Resolution.  herefore, I congratulate  him
for this. hough wedded to B.J.P. it is

surprising .at he has had the courage to bring
in lis kind of Resolution. Ionly wish th

*English translation of the

speech delivered in Tamil.

original
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is not packed off from the party for his good
Samaritan attitude. Any way, he deserves a
pat for taking up this cause.

Another important point in this Resolution
is the appeal to set at rest the doubts raised in
various quarters regarding the fate of
reservation for SC/ST, in the wake of the
Supreme Court judgement on reservation for
backward classes. That is why the Resolution
demands for amen-ment in the Constitution
for the continuation of all the benefits enjoyed
by the SC/ST hitherto.

Mr. Vice-Chairman, Sir, on behalf of
D.M.K. I would like to register my views on
this matter. It is time we brooded over the
situations prevailing in the country. We had
lot of dreams both, before and after
independence. The great poet and patriot,
Subramaniya Bharaihi del.ght-ed at the very
prospect of freedom and sang much before
independence thus :

Let us sing, let us dance
Freedom at last This joy
be ours

But he died too young without seeing in-
dependent India. Blessed he was that he didn't

live to see today's India. Or else his  heart
would have broken. Again,
Father of the Nation Mahatma Gandhi

too, did not live to see the miseries of the day.
Those days while writing in our party organs
we used to give titles like 'Gandhiji is no more
to see and listen! In that we would say that he
was lucky enough not to have been a witness
to the poverty, communalism and casteism.

Today the situation in the country is much
worse. Yet the ruling party, the Government,
keep on telling us about lot of dreams for the
future. They talk of generating 6 crore job
opportunities in the Eighth Five-year Plan.
They don't even think whether it is possible. If
this is possible, practical, then why seven
Five-year Plans had failed. They are not bo-
thered about all this because, they know for
certain that the people have a very bad
memory. They bank on the forget-fulness of
the people so much that they take them for
granted.

The same way, the late Prime Minister MT.
Rajiv Gandhi spoke of taking the
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nation to 21st century in jet speed. He said that
he would make India prosper in every field
and thrive in glory. But unfortunately he died
tragically. The respected President of India
too, while speaking at Hyderabad in the month
of May, has said that he has unassailable faith
that India would become an economic super
power in 10 to 12 years time. This could only
be the imagination of a fertile mind. This even
pleases the ears. But the records of such
dreams during the last 45 years show that they
were never realised. It pains us to note that
many promises made in the past were not
fulfilled.

Sir, our population has crossed 85 crore.
But the percentage of literacy is just 41%. The
percentage of literacy among SC is just 21%.
Among ST it is a'mere 15%. This is the
achievement in the last 45 years. If people are
not educated, how you are going to fill up
22.5% reserved for them ? When we say
literacy, it does not mean we refer to only
graduates aad post graduates. By literacy we
mean just the ability to read and write.
Because of this reason the vacancies are not
filled.

The representation of SC/ST in Government
job is very low. Scheduled Castes account for
9% in Class I posts and 12% in Class II posts,
while STs account for 2.5% in Class I post and
2.3% in Class II posts under the Central
Government. In jobs under Central public
sector undertakings, SCs account for 6% in
Class I posts and 9% in Class II posts, while
STs account for 1.5% in Class I posts and
2.5% in Class II posts.

Mr. Vice-Chairman, Sir, we come from the
southern part of the country. You know well
that Thanthai Periyar while in Congress
insisted on the reservation policy. When that
was not accepted he had no option bu: to quit
Congress. You also know the history of
Justice Party. D.K. and also D.M.K. We can't
forget the fact that Shri Kamaraj struggled for
this very cause. We vary often claim that we
have political equality. But, without socio-
economic equality, the achievement of
political equality becomes meaningless. That
is why Dr. Ambedkar proclaimed that he was
fighting for socio-economic equality. For
realising this goal in the South Justice
Party, P.K.and D.M.K.
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struggled for years on the path of Dr.
Ambedkar. Our late lamented leader Dr Anna
and our revered leader Dr. Kalaing-nar have
played significant role in this direction. It was
again D.K. which supported class-based
representation right at the time of Britishers.
Our leader Dr. Kalaingnar gave 27%
reservation to backward classes when he was
in power in Tamilnadu. He also raised the
percentage of reservation for SC from 16 to
18. Our D.M.K. has been echoing the voice of
the oppressed, the under privileged.

Sir, as the hon'ble lady Member mentioned
little while ago, we, as Members of Parliament
have the opportunity to fight for the upliftment
of the downtrodden people who are immersed
in superstitut6n because of illiteracy in this
caste-ridden society. But I ask; What the
Government has done for them ? I have some
statistics with me. In Delhi there are 11,707
Class I posts in all, out of which the SCs
occupv just 240 posts. There are 43,803 Class
II posts out of which the SCs account for onlv
5985 posts. There are 17.829 Class m and IV
posts and the SCs account for 5518 posts. So
also, in publ'c enter prises there are onlv 5399
SCs in Class I posts thouah the total number
of such posts comes to 87335. Of the 5,33.037
Class II posts, there are just 19631 posts
occnnied by SCs. Out of the stasgerins
33.22.948 Class III and Class IV posts, the
SCs account for a very meagre percent.

Sir, a word about the private seetor. It is the
private sector where the bulk of job
opportunities are s vail able. But there is no
reservation in this sector. Because the Private
sector people say that they invest their money,
they take risks and so thev need not to follow
the reservation policv. But the fact remains
that all the private sector estibVshments
borrow heavily from nationalised banks and
the Government. Thev also mobilise monev
from the public throush share market. Yet thev
have the audacity to say that it's all their
monev. To top it all the Government savs it
has no influence on them. Then I wonder
whether the Government is influenced by
them 1 When we were in power in Tamilnadu,
we urged upon the centre to prevail
upon the

[19 MAR. 1993]

appointment of Secheduled 262
Castes & Scheduled Tribes

in Central Services.

private sector to implement reservation policy.
Even now we ask, why the Government
should not do this ? Should there be any
difficulty, you bring in a Constitutional
amendment.

We know what the Government is upto.
The oft spoken new econom'c policy is
snatching away even the scant job oppor-
tunities we have had. The Government has
already begun privatisation. This monumental
blunder of the centre will only deprive SC, ST
and BC of their right to reservation. It is
regrettable that even Government departments
do not follow reservation policy. To enforce
the policy of reservation, there has to be
pol'tical will. Provisions should be made to
provide punishment to those quality of not
implementing reservation policy. Then alone
the back-log of vacancies can be filled.

Sir, for long there has been a plea that
qualified candidates are not available among
SC/ST. The champion of the rationalist
movement Thanthai Periyar, in reply to this,
posed a counter question. He asked, how
many people have died so far after being
treated by doctors belonging to SC/ST? How
many buildings and bridges built by SC/ST
engineers have collapsed ? On the contrary, so
many have crashed piloted by people of other
communities. There is hardly any SC/ST in
the field of aviation. So also there is rampant
corruption in banks and stock market where
SC/ST people are too few in number. Who are
the people responsible for the infamous bank
scam that shook the nation. Who are in the
income tax department that is cheated by
crores of rupees through tax evasion 7 These
are few examples of the miracles done by the
men of merit.

The centre and the State Governments
Constitute Planning Comnr'ssion to prepare
schemes and programmes for the welfare of
the 'society. With a crippling sense of sorrow |
wish to ask, did the Government ever appoint
any one belonging to SC/ST? Are there not
experts in these communities? Are they not
intelligent ? Are they not patriots ? There are
many such people, highly qualified and
intelligent. But you do not have the mind to
appoint them.
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There are people among SC/ST who have
excelled in various fields. There is a music
director, a phenomenon called Illayaraja in
Tamilnadu who walks like colossus in the
field of music in India. He also hails from this
community. He is the North Star in the world
of music today. Offers for him to visit foreign
countries to perform keep pouring in every
day. There are people of this like in SC/ST.
But they are not identified and encouraged.

Mr. Vice-Chairman, Sir, earlier there was a
rule to de-reserve posts reserved for SC/ST, in
case of non-availability of candidates for three
consecutive years. But happily the Government
later withdrew that order. However, new
apprehensions have begun nagging the mind.
After the verdict of the Supreme "Court on 16-
11-1992 on Mandal Commission recom-
mendations, there has been some fear that the
reservation for SC/ST in job opportunities and
promotions could be affected. Recently, two
cases of promotion of SC/ ST officials have
been turned down by the Central
administrative tribunal. That is why Shri
Gautam has moved the Resolution. At this
point I would Ike to say that we are for the
backward classes. It was indeed, we who
pleaded with Mr. V. P. Singh to give more
concessions for the backward classes.
Therefore, we should not be mistaken for
supporting this Resolution. This Resolution
only demands an amendment in the
Constitut'on to protect the status Quo of SC/ST
in the matter of reservation. This is a genuine
deman and I am hopeful that the Government
will do it 60on.

Sir, the reason for educational back-
wardness in Tamilnadu is not lack of colleges
but lack of hostel facilities. When a single cup
of tea costs Rs. 1.50, it is not possible for SC,
ST and BC students to stay out and pursue
their studies. Even the scholarship given by
the Government is very meagre. Because of
this hardship many students are forced to
abandon their schools and colleges. So, the the
Government should provide hostel facilities to
all students of these communities.

I want to refer to another cruel joke, played
by the members on the interview boards for
various jobs. Even when physically
handicapped persons go for the
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, post* of peon or watchman, the boarc
members are unkind enough to ask whether
they could ride bicycle or chase a thief if he
intrudes. This is a very cruel attitude. The
SC/ST people are alsc socially handicapped
people. Hence they should be given jobs
without such unwanted grilling. As far
promotion, il would be better to maintain
separate lists for SC/ST. This will render them
justice in the matter of promotion.

Before I conclude, I will refer to the
Presidential Address. In the year 1991, the
President, in his Address to Parliament said
that all the back log of vacancies reserved for
SC/ST would be filled soon through special
recruitment drives. This statement was
repeated in the Address in 1992 as well. But
the Presidential Address delivered this year,
has very conveniently and deliberately
refrained from even referring to it. This
Government only shows off through Dr.
Ambedkar centenary celebrations and other
such gim-nicks. It is time the Government
came out with some action plan.

As 1 conclude, I call upon the centre to
bring in a Bill to amend the Constitution in
order to protect the rights and privileges of
over 21 crore SC/ST people who constitute
one fourth of the popu-lal lation of the

Country. [ thank the Chair for being
considerate.
THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY) : Shri V. M. Jadhav.
Please try to conclude within ten minutes. A
lot of speakers are there.

SHRI VITHALRAO MADHAVRAO
JADHAV : Why are you restricting me ?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : I am not restricting
you. I only requested you to be brief.

SHRI VITHALRAO MADHAVRAO
JADHAV: Mr. Vice-Chairman, as the
founding father of our Constitution, Dr.
Ambedkar was born in Maharashtra and his
mother-tongue was Marathi, and my mother-
tongue is also Marathi, I would like to take the
privilege of speaking on this Resolution in my
mother-tongue, Marathi language. (Continued
his speech in marathi.
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oF. u¥. Wnft 9% wEiAe da )
RS W AT uW. ow. Wl ¥ oF
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ugiaw, A€t g% fyr draw 7 o g
dy P g8 @ Susr @wd wRal Tt
i Iug avTy e fw & o @ @
Wit ggn wfwbag & | wiEe sear
et f e F feRRu S
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qFRF W QGHET WIS TR AT £ 4

'SHRIMATI MIRA DAS (Orissa) : Mr.
Vice-Chairman Sir, I am thankful to you for
giving me this opportunity to participate in

the Private Member's Resolution on
bringing constitutional amendment to ensure
undisturbed  implementation  of  the

reservation Policy in admission in institu-
tions and also promotion and appointment in
Central Services moved by my friend Shri
Sangh Priya Gautam. At the outset I would
like to say that personally I am against any
sort of reservation on the basis of Caste,
because statistics show that the reservation
Policy in Government jobs has benefited
only ten to eleven psrcent of the people in
the Country in the last fortyfive years. The
Congress Party is only responsible for this
situation. If we heartily want to provide
benefit to the poorest section of the society,
the reser vatlon policy should be on the
basis of economic condition of the
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people with us we cannot imagine all round
development of our country. Today the
situation is that the rich people are able to
provide the best type education, health care
and employment etc. to their children.
Unfortunately the poor is getting poorer day by
!day.

i My friends Mr. V. M. Jadhav and Smt.
Satya Bahin of the Congress Party have already
spoken, but unfortunately they have failed to
ifix the blame on their own party which is
'actually responsible for the poverty and
(lliteracy of the SC & ST People in our
‘country. As the misdeed of head of the family
is responsible for the decline and fall of a
family, in the same way the misdeed of the
}Congress Party is responsible for the poverty,
and unemployment of the people of India. As
the clouds cannot cover the shining Sun for a
long time in the same way the clouds of
deception, hypocrisy cannot hide this truth for
a long time. One day the truth that people of
India have been let down by the Congress Party
will come out.

Mr. Vice-Chairman Sir, now a very
dangerous trend of linking religion with politics
is emerging in our society. The Bharatiya
Janata Party to which the mover of this

Resolution Shri S. P. Gautam belongs to is all for
linking religion with politics. B.J.P. considers
itself to be the champion of the Hindus.
Hinduism has never looked down upon the
people of the so called lower castes. The great
saint Swami Vivekananda once said that if a dog
dies of starvation in the country then all the
country men share the sin of the death. This is
the spirit of the lofty and profound philosophy of
Hinduism. Hinduism does not propagate
casteism. Hinduism does not preach hartred and
violence. Please don't misinterpret scrip-tur of
Hinduism for your narrow political ends.

Mr. Vice-Chairman Sir, until and unless we
give up hypocrisy from the mind we cannot bring
a social change in our society. We should learn to
love them. We, Members of Parliament make
speeches here in this august House, but we
have

beneficiary.

Mr. Vice Chairman Sir, this has been
expressed by all the eminent  economists
that unless we carry all sections of the 18
—150RSS/94

*English translation of the original speech
delivered in Oriya.
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not been able to do anything worthwhile for the, PROF.  SAURIN BHATTACHARYA:
sweepers of the toilets of this Parliament who I shall take it tobe 10 to 15 minutes. The
belong to SC/ST community. The oppressed SC other speakers will not get an opportunity.

& ST people of our country owe it to the father ~ SHRI ISH DUTT YADAV : Mr. Vice-
of the nation, Gandhiji and their real leader, Dr. Chairman, I will not take more than five

B. R. Amibedkar for the little benefit they are minutes.

getting today in the name of reservation policy in =y g W W (W ':a‘s!') .
various fields. Nehru had let down these gy Sirq=TRTRT @ FC aa & |

unfortunate section of the society. The less said

the better about Mrs. Indira Gandhi and Shri e ? & m ar & AR
Rajiv Gandhi. It is only my party Janata Dal, A wS e

which has enkindled a ray of hope in the heart of  ‘fETsT qﬁw qET STHEE ;AT
the SC & ST and backward class people of India. AT H= FE E! A, aﬁ.«_ 5-5 Pwx
In my State of Orissa, Janata Dal Government is i‘i o ﬁfm :

in favour of providing job reservation to the

socially and educationally backward people. SUTWTEE (ﬁ . W) :

)Mr. Vice-Chairman Sir, my purpose is not to SR L ! 4

castigate any political party. Cast-eism will Eﬁm }
disintegrate the nation. It will create rift among N T T wew - JeaNTAY Y,
the people. We should take the poor economic .
condition of the people to consideration while T & . KTWPEF aa’ & WA F A
formulating the policy. It is a human problem, o, ‘-1{]" BT W @iag Fan
not a Party problem. The country's development 1% Pz 3-? mr T T, dm fave 3:]'
is possible only when the economic condition of ZIE®H & & | HIHT 1 T @ oI
the poorer sections of the society improves. ;_q:qﬁ g"r & AT T WA S &

Thank you. g

THE VICE-CHAIRMAN (SHRI V. WEMA{ SHOAr oW s ox.

NARAYANASAMY) : Now, the Minister's ¢, = Oy osmwis® <m0 gt 2T @
intervention. The Minister of State for Social _.

Welfare. (Interruptions). g &1 IYYeT W # § aar ynnies

AR giar ?
*ft gy G WX © gH AMF W A THE  VICE-CHAIRMAN (SHRI, V.
gTm, wrgEe 7 NARAYANASAMY) : Kindly hear me.
(interruptions). Bhattacharyaji, kindly hear
THE VICE-CHAIRMAN (SHRI V. me.
NARAYANASAMY) : After the Minister's
intervention, if time is there, we will continue. PROF. SAURIN BHATTACHARYA:
You dispose of the resolution. I am not
PROF. SAURIN BHATTACHARYA objecting to that in any way. If the resolution
(West Bengal) : To say that the Minister is is to be concluded, it is necesasry that the
intervening is to say , that the other names are to Government's points of view should be stated
be dropped. The Minister's intervention must and the mover of the resolution should have
take 10to 15 minutes something to say. If you like to conclude it
at least. that way, I would suggest that it is better to

tell us that now the Minister will intervene
THE  VICE-CHAIRMAN  (SHRI V. and thereafter the mover will reply and the

NARAYANASAMY) : I cannot predict how others will have to forgo their opportunity on
much time the Minister is going to this occasion. I accept that so far as I am
take. concerned.
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R MEET O JW 0 A meg’,a‘gq’#m‘q‘f‘mg',#‘
g Pt 87, af-d e g oo @ faw diT-aTe ST Sy g9RET IudY
Pam | o3t fedlw PRz P g Tere e
s 7 _

AT, T W W AT wyw Hfew

07 @ o ogw AN B - qpr & o9 g, awEr §
AT Pz wEw T g, W A gedr TR A o afm A R
T | 16 TR, 1992 @ o Pavfy Pam o
THE VICE-CHAIRMAN (SHRI V. 7w . _ : w
NARAYANASAMY) : It is a question of ° ﬁmﬂ v I Pawew ofwfe § 10 w1
intervention by the Minister. After the gy FwqT vy T Peur e o9 o Ty
intervention, if there is time, the Mcmbeis will £
have the right to speak. (Interruption). If you do L it s B A * m
not want the Government's points of view, I am O Pa'?-!' LA K E’ 1 l‘fl:l‘ ung 7 ﬁff
prepared to call the other Members. I THT g PauT E.\ = wyaEr U

SHRI ISH DUTT YADAV : We know the 77 ¥@aT & X mPwq  auwr®
Government's points of view since the past 20 HTEN g: 5 T weEre & TeeEr “'iﬁ'
t0 40 years. 2 Pro af & fow s AT AR

THE VICE-CHAIRMAN (SHRI V. & Paw wifs wmaa, s t . fwa
NARAYANASAMY) : I would like to have the

; FEHT ST AT A AT I IHH L A

ot want the points of view of e Government. SR &1 1 1w B R e
I will call the other Members. Shri Ish Dutt ze ®¥ery § 7% T & dd T2 F1 |
Yadav. You have only five minutes. FS?I'IT et B Puvfy B Ao ©F o
o Fga wEa £ Px fadfr W F=B

sHoET Te gwY . wRAY  39- ) o IE W 9 foaw dmw of &
Wﬁ,a‘mwmwsm amzT-Peer agr vy 1 smoe-Peer
aﬁ#ﬂmaﬁﬁt#aﬁamm‘mjwﬁrma’mﬂ,aﬁw%m
FEr A T YR T AN THT | ORE TG, IR [ AWI @ T BT
e AT | NIRRT, TR R 0§ FR e sw e tir T S A
qE W A gi ar gasr mwy Pavir @ Pewmm 0 aawPew e, -
fom a7 TiET 3w WX FOR feEw wR afw v F e g AR W T
® faw |\ wreraT, o Pox dew Kt T, sAmw R aC @ & fammoa @
ara‘rmm“mg’ u"'smrm\n‘mummg- aE AnEy I
wqﬁm#nﬂ%ma‘%fﬂvm e T A st § w57 gm
T g tur dqe & @ fww @ TPRe Pw oame oqmiww el
W g B Y afew O ey IWar 7, W Peww o o s wwet g At
THET WWATT @ AT 8 1 rrﬁa"m ek & 0 wl, ¥ 5,
F fog, fifes & fom, oty & feg, | PafwsT oo & oo &9 TN I
T S AT 4 e FE | ) T | oW wwET W e TOr oW
ST TR swey g tEM © o afew ww o afen fr afr 8t
TEI A W AETay W W W of syuw Ten §, W o wefhawr

iﬂ;l
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g wu fdw g tF s -
gieg sig T swota & sy T8 22
I A AT §, 9§ A9 10.2
oy g U@ g I@ 9% IR
- & ToeT s 1 w0 g, e Wt
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frEreqT o o8 9w ¥ 7% IW T
FTHe 7 AW & I FEEEr W
o w@Y fwm 0 wwfag 41 w@iv
fo g@R o9 € yore 5T fd v @1
22 q@< #r fwo'sw § ag sl &
wRet g T W sfhe WY ARt A

1

&, 9% UFGTS FWEG H1 fEE
LG eI AR CAR e MR L 4
T Hits g8 faasl fdiz® g8 &r
fgoe of v vyl oty o
o qzr Atga gim Paee
g1 ®C TEAT | ;WY I
ar & faE @ smr o T @
stoag g, @@ Pt & dfaumw
gfavme  Paufamsit & s wymang
g, 9 W3 Wi g, ¥ Iserdw
AT g, T SO N T )

ﬂ%gg%ﬂﬂﬁﬁ

44

EE g° ot = T wed & s
g, s¥wmem A ds gr g
# ufe, swenig # wfF, « sew &=
RFET T AT, T IS e W P
fumie g dix ¥ TR | 2t P
froet oy, sagfaw ofe, wwsafe
T HETT T |

TFIER, TEC Tt R am A O
SR HTeXw § 30 Paaelt T5mrT € #E
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st dy Pregl ThE #1 3OT T
AR 4T FEAT §8Y UmE X oswen 8
P o wifadi @ §PawT R aTEeR
ACew A HF ey feF o gwEme A
gy fose’ =F s aw faw e
g, @ Img @4 9gr, o
FR2t @1 Twiwz won wfgy @ik %
T few awy wmEn fwed Ghw A
F1 AREET  F AW A W®E L,
Fwh Profy @ wm W @d g AR A
FINT  AAT HT FITAT FX I § AN
2" F AT Tz €, Iear agt AEe
¥ gROla gy g7 90ET 1 W oEg-
02" pHEt d351 ft ITT wmw  FEorEww
fam g @y e georay @ 7 &
IIT dEt I & W Atqum &t
I FESN T, IgH AN ¥ dhEw @
WIS 1 BT SRSt @ @ WieeY,
awd wowx fon, & swdr SEo-TET
HRAR A1 aRa g+ & sfa-
T € TRt qzt @ Paege 9 @R
TET JET F@EAT 1 I

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Shri Anand Pra-kash

-Gautam. Your time is five minutes only

because 1 have to accommodate

Bhattacharyaji also.

£} STy TEW  WEW . SUENSEw
oY, e 9 7¥ Wwer wEAT drw N
7 grfewy P g ¥ IgwT o BT
% Pom mor g g o

WY, SR I dee 1 ST 4
TE FRUR FER AR §, 9% © B
wuEl ® evEied SEena R ST-
Py o @ aew o T TN AR
g 1 Famm, deifvs) ofic wfewa
doar o Y v 7 W & wew o
wE agt amfeyr T Wi T 1 T
Iy 7 Sefedt 8 g aren aft
o% G Y g AT T A v
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T g 2 OF rmym fY Pafeerya
PR T @T g 1 ¥ WIL-gw I

TETHRT AT §E € )

¥ragT, O ETr e £ P e
ePaum # fafxs gt © sgive
yrtad; o eglew e & S
aitos AT dfaw = 7 ftew” g@
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WEY H JUH ITE FERT e @
gtoum fawfart 7 fafgr Py g° 0 o
TR H1 wpEen 9§ §heae w1
gBTE, ¥ 1950 §, a7 § a5 ATEAT
B @A W TF I AW E W
ot g @ afaeffe &+ o e
favfr ag¥ g7 o7 dix m® serET
T TER A IHT T ) W
@ o free & vy P oanfex Fm
o 3 P% g e @ 5w wew
7ol wwt P E, qor fairat @
FAw & AT &7 s & @ R
T A @ q9C & g AT qg dEw
P =v @ ogi sobers g @ 4
sw sl g g dfaw o N
ooy g s qfer wtewm &Y

o TEY gAML IO ROt it ogw
I @ AT T @WT AR 1 o ar

Toditas s9r afw Jaft avmeY et
g, 0 oo ofr & W 9w W Ay
TZF FCT 9RT ¥ dfe 7w 1 Mm
Prety &1 emferm dramd #1 8
FIET AFE € AR AR gy, fET,
s Iody U AT 39T g AU
21 zaten @ wEeT & PE 9
T g 5w Pawr O swer T2 wW oo
B TR #1r O Ag g 1w s fa-
o A o ow o A A FE
TEN g | fdIY gwrd Wi ag,
T W TRERT AT, ST,
WM, oo, REY, #rr, wfaz
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g @ g A fawr w1 te TR

gem, Poet, Sl F g -
I, WIATR TEA G W, T AET
g g T arew g e Ay
SR G R o
Foe St iRz T XA TR E
e TR TR AT AT T4 T
U IAEOT A ANEN TAT AT
SITTRTM TR HAA A OH I Y A
s W MY 3T Jg &Y ag TEA O
gt w1 &, dfes afe aew AW
TE W A AW & oy wr feg
famTeTay 9 R & TF T TR -
e 1 Patew Saw At awi gt 1l
g wwbesa 8+ w ov o o
s9f Fed g, o=0Nr are wE ol
g aF ) T T Py e
wdt @ 1 g o1 o ', S
st sty dEEiT ol Tsw et
wTd I N ume g wfauw @
yTAaTRE @1 AT off g w0

gibaen afgam<l o fedf & Amw
77 o7 o}f W TE AR FT
AfET awe g7 awm P o WiE ST
P ot Pareer B A9 T R wAT )
IT T AT AW W JF ET E T

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Gautam, ser-vice
matters relating to the Rajya Sabha are not
raised in this House. You know that. You are
a senior Member of the House. It can never be
raised in the House. Kindly withdraw those
remarks. That has to be removed from the
record.

st A WERy e aae S
sEn T it By shrfwm g o
g dr + WfHT g=a% g T e
g A 1 TEAT [T ¢

I U W &1 e afwy W
s Y B Rt ) o o U &Y

- * Expunged as ordered by the chair
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g & A IR e AT a0 W
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TR T AT &1 T & 0% fam
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qY U A HT AATIETT AT TRE)
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#57 aft =T &, T fewe wet
g7 & qfafess gRAS ¥ Foo B Pag
AR AT HTAT IR T AT T
w79 gia 92t 2 1 qTET 9O 0
Tg BT R A1 FemmEad et 2
fager @ miferit 7 o Powiard 2
T gRR B 39 dew T S IegTay
wer P ! wvET woER BLIRT @
& Pom, Sfw g s oft gEor TR
= &l 8
FL R ITH e I, 9 APy @r
AT AET ST TR TR AEE | I T
ga e T 0 A% @ AV v e
T AR FT ER e w0 e
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gPay wfe, ey svnPed & o
Sy g T yrAET T A o | g
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Ty god T 7T fog @R 1 S
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5% & T 7w P T B
IR O W ATEQY FHRLEE B/ A
I A gEtRuEy & W gt I 4
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o & R g7 T BE 9 77 P
T | IY @iEvT @ qo abysrd
™oy g e g Ny afew, TEr-
fooam, afem o &1 TR qhan
g g ARt A § ! AR
farr #1 i @ o9 9% T v T
1 P amghew Sty e -
Tawrs &1 Wy BT BN T TR )
TPy fx 7 iy & e 0T ey 24
@ witr @ 7 T & et @,
e I gt 2 reen Ay e
U # TAH IS FT TR B0, gATS
g HARE S am ey W
T off € sty FEW B oA -
T qET g 3 AT qEer 6 et @
Fm T )

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Gautam, you are
going to speak on the National Commission
for Backward Classes Bill. So, you can make

your suggestions there. I have to accommodate
another Member, Shri Bhattacharya.

=t s TEw A T # o
w d SFET & et A awa 2
#Paw ¢ Prdas FIn W & v af
THT AR Ew AN R T § g T
v P& WA OO XU &, T AW
HrounFAFamaA e W™

T B TS E 1 0% A AT sife
Fg A wume Fw w ogEmen W off
igmemanra’; Wi waed ff €5

L g* zate T AT S SR SE
| 2 vEramds faw f @ wgr W

| fa 3off qre & Pag AT gag =7 R
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TE #¥ST HQW JoWl @ UF qF I@nl
F fav, i F Pag vfwe cEr R
g+ #f am qiwe gRR % feg
Pamet  awew e Pegawr o3 7 &
¥odt & g W} d3w Ao @Y T
fSrHWA RIS T W+ A
WEE ® § \ FI SAA W AR AT
FATY | AN I Tow Pawtr e
g STE T BTnEC AT aw Wit
Mt T afem @ SSR gin oy W7
fammy g o5 ag swesvor @ gF @dm
AL 3T AT w9 oy Perqr g ar
T o) F MY 4 T 5 T FW0
g

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Prof. Saurin Bhat-

tacharya—you have to conclude within three
minutes.

PROF. SAURIN BHATTACHARYA : Mr.
Vice-Chairman, 1 surrender my time in
favour either of the Government or of Mr.
Sangh Priya Gautam or Mr. Azmi with a vote
of thanks to the Chair.

weaw W (s e @wd)
HEY, 9 faee ¥ g9T 37 @1 aw
TRT M T | W ¥ A Py §
7 JW° H] T AR &\ g wE
W o7 um avwred fomoar f e
¥z & goHE & AT o FEARE FNT
AT TR JET B FHEA W ATOHW
H ALY & AT KA A B o 0
FART T sHisa et &y -
wiradt @ Pz o @@ 4 Ty 97 Ow
B I Tuq fam g 6 gt w1,

W TET F ar U5y e @ TRI s
fﬁﬁﬁ#sﬁwrﬁwrmegcﬁrl
AR Efrw:m@rmmaa‘m
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& ol @ v & aud oy dyEt A
A wiht nFdtT agwr B q9EE TE
| T & g 7§ o wr guT

 FET © W=

e e ww o TRy
i ga- W T8T Pwar o

M dmem BEG 0 F Iae o
TR AT |

st o Pog e ¢ e 7 Poat-
¥A GHTT FEE TN, TET AEWER T
Zifgw

st e R - T T 7 T,
Poz afgr o £
PROF. SAURIN BHATTACHARYA :

Mr. Kesri, you should also thank me for the
loan given by me.

SHRI SITARAM KESRI: Thank you.

T 74Ol & IO TRy & T @
FEW AFF T >ET 1 A W

W AT MAw §F F IS A7 Iy AT
¥ fam gt 1 efon 7 e Beww
HT H

s & o e ;e sy e
TEE W oft & fagwT wew 0 0F
ar Paeror denet w° Wiewy die Pa-
e m’mrm%mrm
WTW‘I‘TH‘H‘FE&T5°| STTETOr
T AR A ww agn 4 o drester
LU o e I
aw%wmmw,
AT T T T F & ar ¥
3R FE@E B TNE w6 g )

M odarm Bl o
%’f‘“fﬁt—‘ﬂ'?ﬁa‘tmamm
s’wmﬁvaﬁaﬁrmmm k>
ﬁiﬁf@?ﬁmmwm.

imaﬁa’ T S @ A
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of Shri Kaiiash Narian Sarang
€ v afy g afomge @ 1 aefey
H TRy W g P U s v
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Now, the time is over.

SHRI SANGH PRIYA GAUTAM: Let
him repeat this sentence.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : The Private Mem
bers Resolution could not be concluded.
Now, we will take up the Statutory Re
solution __

DR. NARREDDY THULASI REDDY
(Andhra Pradesh) : Sir, only five special
mentions are there which can be finished
within 15 minutes. We want that Special
Mentions should be taken first.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : We have got other
business. Just a minute. Mr. Sarang wants to
make a mention.

------

Re threat to the life of Shri Kaiiash
Narain Sarang, Member, Rajya Sabha.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : We will now take up
National Commission for Backward Classes.
Shri  Satya Prakash Malaviya.
(Interruptions). . .

DR. NARREDDY THULASI REDDY :
Sir, what about my point of order.
(Interruptions). . . What is your ruling on my
point of order ?... (Interruptions) ... 1 had
requested you to take up special mentions first
.. "(Interruptions).

THE VICE-CHAIRMAN (SHRI V.
NARAYANSAMY) : That is not point of
order. It is only point of information. Now we
have to take up Government business. There
are only four fo five speakers and after
finishing with the Bill we will take up special
mentions.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh) Sir, what about the
Minister's reply. Is he going to reply today ?
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THE VICE-CHAIRMAN (SHRI V.
NARAYANSAMY) : The Minister will reply
today after the discussion... (Interruptions) ...

SHRI SHANKAR DAYAL SINGH : Mr.
Vice-Chairman, Sir, may I make a small
request. There are only five persons who want
to make special mentions. [ will request you—
you may give only 15 to 20 minutes—to take
up special mentions first. Therefore, why
don't you finish special mentions first and
then take up the Bill ? The hon. Minister has
just replied and he might want to have a
brea.her and have a cup of tea or something.
So, give him five or ten minutes to relax.
After special mentions, you can take up the
Bill. T think he will also agree to it. We will
all be here. Don't worry.

SHRI MENTAY PADMANABHAM : I
have no objection to it. But by the time the
hon. Minister makes his reply, ke will be the
only man remaining in the House. May be,
you will be there in the Chair.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) Kindly hear me.
Special mentions will normally be taken up as
the last item of the agenda... (Interruptions)

SHRI SHANKAR DAYAL SINGH : No.
Never-

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : When it could not be
carried on. .. (Interruptions)

SHRI SHANKAR DAYAL SINGH : We
always take up special mentions after the
Zero Hour.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : We can do one thing.
There are only three or four Members left to
speak on the Bill. The Minister may reply on
Monday. These speakers may not take more
than 20 to 25 minutes. Then special mentions
can be taken up. Now, Shri Malaviya. Not
here... (Inter-ruptions)

SHRI MENTAY PADMANABHAM
This is a very important Bill and every
Member is interested in hearing the reply of
the Minister. So, let the Minister reply
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on Monday in the presence of all the
Member*.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : That is good.

SHRI MENTAY PADMANABHAM :
It does not mean that the Minister can go
away. Let the Minister listen to the speeches
of the Members.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Kindly be brief.

SHRI S. MUTHU MANI : Sir, I am the
only speaker from my party. But, I shall
cooperate fully. . . {Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You kindly speak.

I. STATUTORY RESOLUTION SEEKING
DISAPPROVAL OF THE NATIONAL
COMMISSION FOR BACKWARD
CLASSES ORDINANCE, 1993

II. THE NATIONAL COMMISSION FOR
BACKWARD CLASSES, BILL, 1993—
Contd.

SHRI S. MUTHU MANI (Tamil Nadu) :
Mr. Vice-Chairman, Sir, the Bill is the result
of the judgement of the Supreme Court
delivered on 16th November last year wherein
the apex Court endorsed the view that the
backward classes needed to be given
reservation in job opportunities. However, |
have some observations to make. Clause 2 of|
Chapter 2 of the Bill which provides for the
constitution of the Commission says that there
shall be five members in all—A retired judge
who will be the chairperson, a social scientist,
two persons who are experts on matters related
to backward classes and an official of the
Central Government. I do not understand the
rationale behind this compos! ion. The absence
of provision to appoint some members from
among the backward classes .can lead to
mistrust. No degree of special knowledge
about backward classes can give a person the
proper understanding of a backward class
unless he hails from a backward class. The
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historical discrimination suffered by backward
classes, the nuances of diverse socio-economic
problems, their priorities and such other mat-
ters related to them can be understood in
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their true spirit only by persons hailing
from that community. Hence I feel that
majority members should be from among
backward classes. Other than the Chair
person and Member-Secretary, the rest of

the members should be, taken from the
backward communities. 1 sincerely hope
that the Government will take note of this
feeling.

According to the judgement, the Central
and the State Governments have the power to
create a permanent mechanism in the nature
of a Commission for examining requests of
inclusion and complaints of over-inclusion or
non-inclusion which shall ordinarily be
binding upon the Governments. If the
Government does not accept the advice, it
must record its reasons. But in Chapter 3,
Clause 9 (2) of the Bill merely says, "The
advice of the Commission shall ordinarily be
binding upon the Central Government." There
is no mention of what the Court has observed
in case of non-acceptance of the advice of the
Commission. Unless the Government is
bound by law to substantiate the reasons for
non-acceptance of the Commission's advice
by recording its reasons, the Commission will
be reduced to the level of a puppet. So, I
request the hon. Minister to look into this
observation and do the needful.

Sir, I have a pertinent point to make. Clause
11 of the Bill says that the Government, after
10 years or even earlier if it thinks fit, can
undertake revision of the lists with a view to
excluding from such lists those classes who
have ceased to be backward classes. It seems
to me to be a thoughtless provision without
augural insight.

We have had reservation for SC/STs for
pver 40 years. But so far we have not been
able to fill up even the backlog of vacancies
reserved for them. Then, how does the
Government think of excluding certain
backward classes from the list after just 10
years? This is an unwanted provision and it
must be removed from the Bill. Having
described them as socially and educationally
backward, the Government has failed to
provide them reservation in educational
institutions. It will be diffi-



